IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. 3557091
RS

DATE OF DECISION 31+3.1992

Shri R.B. Barot Petitioner

Mr, K.K. Shah

. Versus

Union of India & Ors.

Advocate for the Petitioner(s)

~ Respondent

Mr. H.=. Shevde Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. R,C. Bhatt : Member (J)
The Hon’ble Mr. Re Venkatesan : Member (A)

1. Whether Reporters of local papsrs may be allowed to see the Judgement ¢

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri R.B. Barot, sssensss Applicant
VS
(1) Union of India,
Through:

The General Manager,
Western Railway,

H.Je. 0Office, Churchgate,
Bombay- 400 020,

(2) Sr. Divisional Commercial Supdt.
Western Railway,
Baroda.
(30 Divisional Commercial Supdt.
Western Railway,
Ahmedabad, eeessese Respondents.

ORAL -’:5_RDER

D e

Dates: 31.3.1992

—— — . S S - g ——

Pers Hon'ble Mr. R. Venkatesan : Member (&)

Heard Mr., K,K. Shah learned advocate for the
applicant and Mr. N.S, Shevde learned advocate for the

respondents,

2e The applicant as prefered and appeal against

the order of penalty imposed on him by the respondents.,
The same is yet to be disposed of. The counsel for

the applicant says that the applicant is on leave and
has not joined in the post to which he has been reverted.
He prays for interim stay.

3. We direct the respondents to consider the appeal
of the applicant and pass order according to law, within

k& e period of three months from the date of receipt of
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this order, intil then the applicant shall not been

require%&fgé join in the lower post at Godhra.

q}Ntw~ ufg;;cwu~ iﬁv,ﬁgf\_zl\\__

(R, Venkatesan) (R.C. Bhatt)
Menber (A) Member (J)

*Kgushik
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Shri R,B, Barot, essssseps Applicant
Vs,

(1) Union of India,
Throuch:
The General Manager,
Western Railway,
H,Q. Office, Churchgate,
Bombay- 400 020,

(2) Sr, Divisional Commercial Supdt,
Westa2rn Rallway,
Baroda.,
(30 Divisional Commercial Supdt,
Western Railway,
Abhmedabad, esesssese Respondents,
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Per:s Hon'ble Mr, R, Venkatesan : Member (A)

Heard Mr, K,K. 3hah learned advocate for the
applicant and Mz, N.S, Shevde lecarned advocate for the

respondents,

2. The applicant as prefered and appeal against

the order of penalty imposed on him by the respondents,
The same is yet to be disposed of, The counsel for

the applicant says that the applicant is on leave and
has not joined in the post to which he has been reverted.
He prays for interim stay.

3. We direct the respondents to consider the appeal
of the avolicant and pass order according to law, within
the period of three months f£rom the date of receipt of
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this order, until then the applicant shall not been

required the join ir the lower post at Godhra,

(R, Venkatesan) (R,C. Bhatt)
Mermber (A) Member (J)

*Xgushik




